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By Shiri M.P. Singh

By Filing this 04, applicant seeks a variety o
multifarious reliefs inasnuch as he wants fixation of
pay  and  difference  of arrears  thereof along with
interest thereon from 27.4.65 €ill his date of his

retirement  on 30.9.%72  as Physical Education Teacher
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z. Respondents have opposed the 04 on the ground  of
Limitation. They have also contended that as a  result
ot wirong fixation of his pay in  the pay scale of

Re, 7500-12000  instead of Rs.6500-10500, he nas baéan
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